
NATIONAL COMPANY LAW TRIBUNAL 
CHANDIGARH BENCH, CHANDIGARH 

CP (IB) NO. 611ChdlHry12017 

In the matter of: 

MIS M.S. Motors ... Operational CreditorIPetitioner 

vs. 

Preet Tractors Pvt. Ltd. ... Corporate DebtorIRespondent 

Present: Mr. Yash Pal Gupta, Advocate for Petitioner. 
N6ne for the Respondent. 

Learned counsel for petitioner has filed affidavit of service 

along with certificate from the HDFC Bank, the Financial Institution 

required under Section 9(3)(c) of the Insolvency and Bankruptcy Code, 

2016 along with the postal receipt of the despatch of notice with copy of 

the petition by Speed Post and the Track Report showing delivery of 

notice to the respondent. Copy of the e-mail sent at the e-mail address 

available on master data of the company is at page 22 of the Paper Book. 

There is no representation from the respondent. List the matter for 

arguments on 18.09.201 7. 

-- 7----- - -  
(Justice R.P. Nagrath) 
Member (Judicial) 
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